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FROM No. 4 

(SEE RULE 42) 

CENTRAL 	ADMU,1,,, IsTR,, ,TIVg TRIBUNAL 

GUWAFLATI BENCH: 

ORDER_SHEET 

inal App1ecatiofl No:- 	07 /2c7t'4 

e petition No: 

Ccterrpt Petition No: 

kid'view.,.plecation No: 

Narre of the pplecant(S): 
	VPvi1K 

, .Nme of the 	 - 

Advocate for the ip1ecant:- 

Advocate for the espondat:- 
 Ilk p  

= 	 . 

Notes of the Hegistry 	date 	Cider of the Tribunal 

11 bu. flOt 1 

c 
ied 

Rs. 50, 	cpC 

de pO/P) 
• i7 37 

wo 

l3.01.200 	Heard Mr.A.M.Siflgh, learned 
.__. ..___s_ 1counsel. for tne dppi.iccnl. 

The 0.A. is admitted. Issue 

notice to the parties. 

Fix it on 23.2.2004 for 

lorder. 

I 	 . 	I 

CHLI 	i) 

Member 

bb( 

23.2.2004 presenti The Mon'ble Shri Shank 
Raju, Member (J). 

The Hon'ble Shri K.V. 
prahiadan, Member (A). 

——v_ 

 

The O.A. is disposed of by 

a speaking and reasoned order 

passed separately treating the 

1O.A. as representation. 

Mernber(A) 	 Member(J) 
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CENTRAL ADINISTR]VE TRIBUN 
GUWHTI BFNCH 

O.A./QJLNo. 	1 -; . 1 7, 8, & 9 of 2004. 

D?TE OF DECISION 23-2.2004. 

•qi;i Y.i.t.tJW.r.a?. 	fc •  I two Others.  

1r.M.. S  Singh, A.S.Singh & Th.R.Singh. 	 ADVOCAT' • • I S • S 	S • S S I • S • • • I • S S • • • a o a • • • • a • • • • Q • . . • 0 • • • • I a 	 0 
APPLICANT(S). 

r• 

VERSUS- 

ITnin r.,F TréH • .• 	•'- •- -S--.-. 	..'-.'--.--':. • • . . . . . . . . . . • . . . . • . . • • . • •REsPONDEN'r(s) 

Mr.A.Deb Roy, Sr.C.G.S.C. for Respondents in O.A.7/2004. 
11 

i 	4r.B.C.Pathak, Addl.C.G.S.C. in O.A.8 & 9/2004 	
I- • .- . • • • • . . . . • . e . . . • -. . . . • . -. . . . • . . . • . . , . . . • • . • . • . • . . .DVOC.Ai F. 	OR T11E 

RESPONDENT(S). 

14-ON'BLE MR. SHANKER RAJU, JUDICIL MEMBER. 

HON'BLE MR. K.V.PRAHLkDN, ADMINISTRATIVE MEMBER. 

Whether Reporters of local papers may be allowed to see the judgment 

To be referred to the Reporter or riot? 'K 

Whether their Lordshjps wish to see the fair copy of the 
Judgment ? 

Whether the judgment is to be cirCulated to the other Benches ? 

Judgment delivered by 	'bi e Member (J). 

S. 

T 

T 

1 

2 

3 

4.: 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application Nos.7, 8 & 9 of 2004. 

Date of Order : This, the 23rd Day of February, 2004. 

THE HON'BLESHRI SHRANKER RAJU, JUDICIAL MEMBER. 

THE HONtBLE SHRI K.V.PRAHLADAN, ADMINISTRATIVE MEMBER. 

O.A. 7/2004: 

Shri Dilip Vitthalrao Nagpurkar 
aged 35 years 
S/o Shri V.M.Nag.purkar 
by occupation a Veterinary Field Assistant 
of Assam Rifles, No.1 Dog Unit Assam Rifles 
Head Quarters Arunachal & Assam Range 
resident of 214 .Chandan. Nagar, P.O: Janurnan Nagar 
Dist: Nagpur, Maharashtra.. 	 . . . Applicant. 

- Versus - 

The Union of India 
through the Secretary 
to the Government of India 
Ministry of Home Affairs. 

The Miiistry of Finance 
through its Secretary 
Government of India, New Delhi. 

The Director General of 
Assarn Rifles, at Shillong-793001. 

The Deputy Inspector General of Assam Rifles 
Arunachal and Assam Range 
Assam Rifles. 	 . . . . Respondents. 

O.A.8/2004: 

Smt.Hi jam Medhabari Meitei 
W/o L.Loken Singh 
Veterinary Field Assistant of Assam Rifles 
resident of Yaiskul Chingakham Leirak 
P.O: & P.S: Imphal (West) 
Imphal West District, Manipur. 

- Versus - 

The Union of India 
through tis Secretary to the 
Government of India 
Ministry of Home Affairs. 

The Ministry of Finance 
through its Secretary 
Government of India 
New Delhi. 

The Director General 
Directorate of Assam Rifles 
Shillong-793001. 

Applicant. 

The Commandant, 21st Assam Rifles. 	 Respondents. 

Contd./2 
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O.A.9/2004: 

Shri Nakhedei Aring 
S/o Nakhedei Hongai 
Veterinary Field Assistant of Assam Rifles 
Posted at 13th Assam Rifles 
Resident of View Land, Ukhrul 
P.O: Ukhrul, Dist: Ukhrul, Manipur. 	. . . . Applicant. 

- Versus - 

The Union of India 
through the Secretary to the 
Government of India 
Ministry of Home Affairs. 

The Ministry of Finance 
through its Secretary 
Government of India 
New Delhi. 

The Director General 
Directorate of Assam Rifles 
Shillong - 793 001. 

The Commandant, 13th Assam Rifles 
U/U 99 APO. 	 . . . . . Respondents. 

Advocates Mr.A.M.Singh, A.S.Singh & Th.R.Singh for the 
applicants in all three 0.A.9. 

Mr.A.Deb Roy, Sr.C.G.S.C. for the respondents in 0.lk.7 of 
2004 andMr.B.C.patha, Addl.c.G.s.C. for the respondents in 
O.A. Nos. 8 & 9 of 2004. 

ORD.ER 

SHANKER RAJU, MEMBER 
( J): 

As the question of facts and law involved in these 

three O.A. are identical these are disposed of by this 

common order. 

The applicants, 	who are Veterinary Field 

Assistants, have sought upgradation of pay scale of 

Rs..4,500-7,000/- in parity with Compounder (BSF) or at least 

to Rs.4,000-6,000/-- in parity with those of other 

paraveterjnarjans w.e.f.1 .1.1996. 

As transpired, from the pleadings that the Assam 

Rifles by an order dated 24.4.2001 on implementation of 

upgrated pay to the Veterinary Field 7sistants from 

1.1.1996, sought approval of the Ministry of Home Affairs, 

which is •yet to be accorded to them. In 0.A.No.65 of 2002 in 

S.M.Singh vs. Union of India & Others disposed on 11.12.2002 

directions were given to take steps to implement the 

.Contd./3 
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undertaking. The applicants in all the three O.A.s are 

covered by the aforesaid decision passed by this Bench. 

3.' '' None appeàs for the appiiOants. We have heard 

Mr.A'.Deb ROy 	láthed 'Sr.C.G.S.'C. "for"the 'r'espoñdénts in 

O.A.No.7 of 2004 and Mr.B.C.Pathak, learned Addl.C.G.S.C. 

for the respondents in O.A.Nos.8 and 9 of 2004. 

4. 	The post of Veterinary Field Assistant in Assam 

Rifles is also a technical post with minimum qualification 

of metric with diploma. It is also not in dispute that on 

the recent decison of DGAR it is admitted that, the pay scale 

of other equivalent grade with the VFA/AR have been revised 

to Ps.4,000-6,000/-. . The applicants being. equal in all 

respects cannot be discriminated in the matter. Howevet, as 

even the Ministry of Home Affairs is in the seize of matter 

and have not taken a final decision, having regard to an 

order passed in O.A.s.269/2003 & Others in C.S.Singh and 

Others vs. 'Union of India & Others disposed on 21.1.2004 by 

this Bench wherein directions were issued to the applicants 

to move fresh comprehensive representations and the 

respondents 'to dispose of the same by taking into. 

consideration and observations made by the Tribunal in 

O.A.65/2002, these O.A.s are disposed of with a direction to 

the respondents , to treat the present O.A.s as 

representatiOns of the applicants and the same may be 

disposed of specially by respondent No.1 and a final 

decision may be taken within two months from the date of 

receipt of the copy of this order' in so far as the 

upgradation of the applicants are concerned. With 'due regard 

to the observations made in O.A.65 of 2002 the O.A.s are 

disposed of accordingly. No order as to costs. 

Copy of the order be kept in each file. 

S. 
K.V.PRAHLADAN ) 	' 	 ( SHANKER RAJU 

ADMINISTRATIVE 'MEMBER 	. 	,. 	JUDICIAL MEMBER 
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IN THE CENTRAL ADMINISTRATIVE TRiBUNAL CAI 

GUWAHATFBENC;H . 4 
ORIGINAL APPUCATION NOq. OF 2004. 

DiUp Vitthalrao Nagpurkar. 

Applicant. 

- Versus- 

The Union of India and others. 

Respondents 

( INDEX') 

I SL Nomenclature I 	Brief description of documents Page 
No. of documents 1 From To 

(2) (3) (4) 
11. Application Application filed by the Applicant I - 15 

2. Affidavit Affidavit of the Applicant 17 - 18 
I. 	3 ANNEXURE All Certificate 	for 	passing 	HSLC / I Examination. 

4. j  ANNEXURE N2 Certificate for passing Veterinary Sc. 210 
5 ANNEXURE A/3 Appointment letter dated 02/04/1993. 

 ANNEXURE N4 Letter dated 0310611997. 
 ANNEXURE A/S Relevant page showing pay scale of 

the veterinary staffs of the Central 3 
Civil Service 	(Revised 	Pay) 	Rules, 
1997 First Schedule of Part "A".  

 ANNEXURE A16 Relevant portion of Section 30 of india 
\Jeterinary Council Act, 1984.  

 ANNEXURE A7 Relevant portion containing the pay r scale of Compounder, Central Forest 
Service  

ic ANNEXURE A/8 Letter of DGAR dated 15/09/1 998. __ 
ii. ANNEXURE N9 Letter of DGAR dated:/g, 
12. ANNEXURE A/10 	I Chart duties.  
13. 	1 ANNEXURE Nil Relevant page containing Appendix-U 

of the hand Book of ICAR.  
14. [ANNEXURE N12 	1  Order 	of the 	Hon'ble 	CAT 	dated 

11/12/2002 Passed in O.A. No.65 of  
2002. 

1:15. ANNEXURE A1i3 Decision of the DGAR in the matter of 
pay anomalies taken on 24/04/2001.  

V 

Fr use in Tribunal's office. 

Dte of filing 

PI 	- 

reglLrLIorl i'O. 

Signature of the Applicant 

gf1b 
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IN THE CENTRA6.AkJ1STRAf1IE TRIUN 

Guwahati Bench 

Original Application No. 	of 2004. 

0 

 

C>1 
CD 

CD 
Cn 

Shri Dilip Vitthalrao Nagpurkar, aged about 35 

years, S/o Shri V.M. Nagpurkar, by occupation a 

Veterinary Field Assistant of Assam Rifles at 

present posting at No.1 Dog Unit Assam Rifles 

Head Quarters Arunachai and Assam Range, a 

resident of 214 Chandan Nagar, P.O. Hanuman 

Nagar, District - Nagpur, Maharashtra. 

1 
Applicant. 

- Versus - 

The Union of India through the Secretary to 

the Government of India, Ministry of Home 

Affairs. 

The Ministry of Finance through its Secretary, 

Government of India, New Delhi. 

The Director General, Directorate of Assam 

Rifles, at Shillong - 793001. 

The Deputy Inspector General of Assam 

Rifles, Arunachal and Assam Range, Assam 

Rifles. 

Details of Applications :- 

1. 	Particulars of the order against which the application is 
made 
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Against the inaction of the Respondents in implementing the 

Central CMI Services (RP) Rules, 1997 in the other words for non 

implementation of the Central CMI Services (Revised Pay) 

Veterinarians (Veterinary Staffs) of the Assam Rifles which has been 

nomenclatured as Veterinary Field Assistants (VFA). 

2. 	Jurisdiction of Tribunal :- 

The applicant declares that the subject matter of the present 

case where he wants redressal is within the jurisdiction of the Central 

Administrative Tribunal, Guwahati Bench. 

:L 	3. 	Limitation:- 

The subject matter of the present case is as regards to unequal 

treatment in implementing the CGS (Revised Pay) Rules, 1997. it is a 

case of continuing cause of action which arises every month. Hence, 

the applicant begs to submit the application is very much within time. 

Limitation Period prescribed in Section 21 of the Administrations 
I 

Tribunal Act. 

4. 	Fact of the case 

(A) 	The Applicant is a bonafide citizen of India having permanent 

residence at 214 Chandan Nagar, P.O. Hanuman Nagar, 

District - Nagpur, Maharashtra. The Applicant passed High 

School Leaving Certificate Examination in the year 1988 under 

the Kesho Nagar Madhavik Vidhyalaya, Nagpur. Thereafter, the 

Applicant completed Diploma in Diary Farm Management & 

Animal Husbandry under the Board of Technical Examinations, 

4 Maharashtra State in the year i 	i. 

'a 
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The Directorate General of Assam Rifles issued a pubflc 
.f4_ll 	A% 

athert,sernent 	. 	i..' 	for appointment to the post of 
4 

Veterinary Field Assistant in Assarn Rifles in various news 

papers. The terms and conditions mentioned in the said 

advertisement are (1) those candidates who have possessed 

Veterinary Diploma with Matric, the pay will be Rs.975-25-

1150-30-1540/- p.m. and (2) only those candidates who have 

possessed Veterinary Science Certificate with non-

Matric/Under Matriculate. Their basic pay shall be Rs.950-20- 

1150-1500!- p.m. 

True copies of the certificate for passing 

HSLC Examination and Veterinary Science 

are enclosed herewith and marked as 

Annoxures-A/1 and Al2 respectively. 

(B) 	In response to the said advertisement 4 	the Applicant 

applied to the post of Veterinary Field Assistant and on 

satisfaction of the over all performance the Applicant was 

appointed to the said post vide Appointment etter being 

Noi1.14015/25-85/S-Nurse/Med dated 27th  January, 1993. The 

Applicant also begs to submit that there was some delay in 

joining to the said post due to personal inconvenience. 

Ultimately, the Directorate of Assam Rifles issued another letter 

being No.14015/25-85/S-Nurse/Med dated 2.Aprii, 1993 With 

a direction to join to the said post at 27th  Assam Rifles on or 

before 30th  April, 1993. 
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It is also pertinent to mention that in the initial appointment 

order dated 27th January, 1993 the scale of pay was mentioned 

Rs.950-20-1 150-25-1500/- p.m., despite possession of the essential 

qualification for being Veterinary Field Assistant in the scale of 

Rs.975-25-1150-EB-30-1 540/-p.m. Later on the scale of Appflcant was 

duty corrected by Authorities by issuing a letter being 

No.U.14015/Pers.DVN/A-U(Med) dated 3'd  June, 1997. 

True copies of the appointment latter dated 

02/04/1993 and letter dated 03/06/1997 

are enclosed herewith and marked as 

Annexures-A/3 and A/4 respectively. 

C. 	The present post of the appUcant i.e. Veterinary Field Assistant 

(VFA) and other posts known as Animal Husbandry Assistant, 

Compounder, Dresser, Stockman, Stock Asstt. Vaccinator and Milk 

Recorder etc. are categorised as paraveterinarians posts. They 

provide auxiliary support in Veterinary and Animal Husbandry 

practices. 

The minimum required qualification of such post is matriculation 

with diploma or certificate or experience of one or two years as the 

case may be. Section 30 of the Indian Veterinary Council Act, 1984 

also provides the minimum qualification and nature of works to be 

done by such posts. The relevant portion is hereby reproduced for 

easy reference. 
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Sec. 30(b) Practise Veterinary Medicine in any State:- 

Provided that the State Government may, order, permit a 

person holding a diploma or certificate of veterinary supervisor, 

stockman or stock assistant (by whatever name called) of any state or 

any veterinary institution in India to render under the supervision and 

direction of a registered Veterinary practitioner, minor veterinary 

services. 

Explanation :- 	 "Minor veterinary services" means the 

rendering of preliminary veterinary aid, like vaccination, castration, 

and dressing of wounds, and such other types of preliminary aid, like 

vaccination, castration and dressing of wounds, and such other types 

of preliminary aid the treatment of such ailments as the State 

Government may, be notification in the Official Gazette, specify in the 

IJII4 

Therefore, duties and nature of works of all such posts are to 

do minor veterinary services which prOvides auxiliary support in 

Veterinary and Animal Husbandry Service like vaccination, castration, 

dressing of wounds or treatment of ailments etc. 

D. 	That, initially, the pay scale of the said group of post (i.e. 

Veterinary Staffs/or Paraveterinarian Post) were placed at the pay 

range from Rs.975-25-1 150-EB-30-1540/- p.m. or Rs.950-1500/- to 

1200-2040/-p.m. But now as per 5th  pay commission report, the 

Central Government revised the pay scale of the said Veterinary 

Staffs/or paraveterinarian post equally to the pay scale of Rs.4000 to 

100-6000/- by naming the posts such as 



Stockman/CompounderiStock Asstt./Animai Husbandry AsstLlDresser 

etc. All the concerned Department under Central SeMce have 

Implemented the said revision of pay, but in case of the post of VFA of 

Assam Rifles, the Directorate Genera! Assam Rifles failed to 

implement such revision of pay by taking the chance of nonmentioning 

the nomenclature of VFA in the column of Veterinary Staffs of the 

Central Civil Service (Revised Pay) Rules, 1997. Instead of 

implementing the Pay scale given in the First Schedule of Part 'B" of 

the said Civil Science (RP) Rules 1997 i.e. 4000-1 00-6000/- by taking 

analogy of the postor veterinary - staffs as described in Section 30 of 

the Indian Veterinary Council Act. 1984, where it is clearly stated that 

what ever name may be called, but the DGAR imp!emented The 

CG.S.(RP) Rules 1997 in Schedule "A" i.e. Rs.3200-4900. 

True copy of the relevant page showing 

pay scale of the veterinary staffs of the 

fF Central Civil Service (Revised Pay) Rules, 

1997 First Schedule of Part "A" Relevant 

Portion of Section 30 of India Veterinary 

Council Act, 1984 are enclosed herewith 

and marked as Annexures-A/5 and A/6 

respectively. 

It will not be out of place to mention here that the post of 

Veterinary Compounder aftach to Central Forest Seiice was initially 

fixed at the pay scale of Rs.800-1 150/- less than the pay scale of VFA, 

Assam Rifles. But with the new pay revision the pay scale of the said 

Vete. Compounder of Forest Service is revised to Rs.4000-6000/- 

\ 
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The Petitioner begs to submit that the Compounder of BSF is 

also enjoying the pay scale of Rs.1 400-2300/- pre revised and after 

revised Rs.4500-125-7000/- per month. It is also begged to submit 

that the nature of work of Compounder B.S.F. is only to maintain 

pharmatical works under supervision of a Register Veterinary Doctors. 

Whereas the nature of works of the Petitioner's post ic. VFA of 

Aeemnrn QifIe,c ir,#-I, rd 	H +kgn fi 	 nd r,nôr44rn e,f /caft, And 

Animal Husbandry works such as treatment, minor veterinary works 

maintaining pharmatical works. Inspection of animal health, checking 

of meat supply to Troops, accompany with troops in field works 

without supervision of any Doctors/Register Veterinary Practitioner. It 

ri-  , is also begged to submit that there is no Post of Doctors in Assam 

Rifles whereas B.S.F. has having Register Veterinary 

Doctors/Practitioner. In other words, the Veterinary,  Field Asstt. of 

A.R. are more workload and responsible than the Compounder of 

BSF. 

The Assam Rifles had submitted a proposal to Ministry of 

Home Affairs to streamlines the pay structure of VFA Assam Rifles 

with Compounder B.S.FJITBP vide DGAR letter N o.A/PERS/5th 

pay/98 dated 15 September, 1998 and letter N o. 11 . 14015/5th 

CPC/98/A-1 dated 

True copies of relevant portion containing 

the pay scale of Compounder, Central 

Forest Service and letter of DGAR dated 

15/0911998 and are enclosed 
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as Annexures-A/7, N8 	and A lf 

respectively. 

That, on approach being made by the app!icant, the Directorate 

Genera! Assam Rifles issued an official notification dated 15/09/1998 

1984 (at Annexure-A/12) under heading of "Silent Feature of Pay 

Scale of Assam Rifles Personnel". It is stated at para No.20 of the said 

notification that the Diectorate had taken up a case to upgrade the 

basic pay of VFA to Rs.4000-6000/- and further stated that Ministry of 

Home Affairs is inclined to such proposal. 

That, as stated above the duties and nature of works of the 

VFA and other posts like Stockman/Compounder/Stock Asstt./Animal 

Husbandry Asstt./Dresser etc. are only minor veterinary service 

rendering preliminary veterinary aids like vaccination, castration, 

dressing of wound etc. Therefore, the nature of works or work 

allocation of all the veterinary staffs (or para - veterinarian post) are 

almost same in view of the Section 30(b) of the said Act. 1984. But in 

ground reality the VFA in Assam Rifles are more ordous and than the 

other veterinary staffs of other Departments. 

Charter of duties of VFA, Assam Rifles 

APPX 

(Ref to DGAR letter No.1.14015/C- 

DutyNFAiMed-4 dated 41h  Aug., 99 

CHARTER OF DUTIES OF VETERINARY FIELD 

ASSISTANT : ASSAM RIFLES. 

Charter of duties of Field Assistant are as under :- 
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Regular medical inspection to be conducted, to ensure 

fitness of Animals, the Veterinari Field Assistant and proper 

record of such inspections be maintained. 

Regular medical examination and treatment of sick Animals 

held at Battalion. 

Regular medical examination of Animals available in Dairy 

farm, Poultry farm and Piggery farm etc. in the Battalion. 

Veterinary Field Assistant always accompany the Animal 

transport when they carry lead from one place to another. 

Examination of MOH (Meat of HooO and inspection of 

dressed meat issued to the troops. 

Veterinary Field Assistant ensures that eggs supplied by 

contractor dare fresh, of good average size and weight of 12 

eggs is not be less than 500 gms. Individual egg weighing 

less than 40 gms is not be accepted. 

Veterinary Field Assistant also ensures that Poultry live is 

healthy and waD nourished. 

A true copy of chart of duties is enclosed 

herewith and marked as Annexure-Ni 0. 

G. 	The Service of the VFA in Assarn Rifles with one year 

certificate course on Diploma in the Veterinary Science is also a 

Technical Post. in the Hand Book of indian Council of Agricultural 

Research (ICAR), it is clearly pointed out that Field Assistant in 

Veterinary is aso a Technical post vide Appendix-U of the said Hand 

_._l i..vvr of i..,rv. 
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True copy of the relevant page containing 

Appenthx-U of the Hand Book of ICAR is 

enclosed herewith and marked as 

Annexure-A/1 1. 

It may also be relevant to mention that one similarly situated 

with the present Applicant, Shri S. Manimacha Singh, VFA of Assam 

Rifles filed a writ-petition No.798 of 1999 with a prayer to include VFA 

of Assam Rifles in the category of "OTHER TECHNiCIANS" in 

CCS(RP) Rules, 1997 and the same is reproduced hereunder 

"XXU OTHER TECHNIClANS" 

(a) Post requiring matriculation with some experience as 

minim urn qua! ification for direct recruitment Rs.4000-1 00-6000/-" 

H. 	That, during the pendency of the aforesaid W.P.(C) No.798 of 

1999, the DGAR, Shiflong again reconsidered the matter of the pay 

scale of VFA and notified another office decision under the heading of 

"Progress of Anomalies Cases" and in that at para No.7 it is stated 

that in 5th  CPC of the post of VFA and equivalent grade in other 

organisation has been revised by a single scale of Rs.4000-6000/-. A 

case has been taken up with MHA to accord approval for 

implementation of revised scale to the post of VFA in A.R. Case is 

under progress. From this it is crystal clear that the DGAR alsO 

admitted that the other equivalent post/grade of other organisation or 

department have benefited with the said revision of pay of Rs.4000-

6000/- and that DGAR is also willing to implement such revision of pay 

in case of VFA, AR. But the applicant cannot understand as to why the 

DGAR still remain silent, it may be the intention to wait the decision of 

4 
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a competent court or tribunal as the applicant already started flUng a 

writ-petition before this present application (case) before this Hon'ble 

Tr,, 
IPI

h
d4II 

r 
4I. 

In pursuance of the order of the Hon'ble Gauhati High Court 

dated 3111212001 passed in W.P.(C) No.798 of 1999, an Original 

Application being No.O.A. No.65 of 2002 was filed before the Hon'bte 

Central Administrative Tribunal, Guwahati Bench and the same was 

disposed of on 31/12/2002 with the following direction :- 

"We have heard Mr. A. M. Singh, learned counsel for the 

Applicant and also Mr. A.K. Choudhury, learned Add!. C.G.S.C. 

for the respondents at length. Considering the facts and 

circumstances we are of the opinion that the matter requires no 

further adjudication from our end. The Government has taken a 

decision in principle and in view of the pendency of the Court 

proceeding the authority did not take any step for 

implementation of the matter. In view of the clear statement 

made by the respondents we dispose of this application with a 

direction on the respondents to implement the undertaking as 

expeditiously as possible, preferably within a period of three 

months from the date of receipt of this order. 

The application thus stands disi.x,sed of There shall, 

however, be no order as to costs." 

It is also pertinent to mention that the direction of the Hon'ble 

CAT does not confine to the Applicant of O.A. No.65 of 2002 only, in 

fact, it extends to all the VFAs of Assam Rifles. 
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True copies of the order of the Hon'ble 

CAT dated 1111212002 passed in O.A. 

No.65 of 2002 and decision of the DGAR 

in the matter of pay anomalies taken on 

24/04/2001 are also enclosed herewith and 

marked as Annexure-A112 and A113 

respectively. 

5. 	Grounds for relief with legal provision :- 

(a) The Veterinary establishment in any organisation or 

Directorate or Institute, there exist a certain post or posts which 

normaHy nomenclature as VFA or stockman or Animal Husbandry or 

Veterinary Compounder or Vaccinator or Dresser or Field Assistant 

Whatever name may be cafled). Their man work is to render minor 

veterinary service like vaccination, castration, dressing of wounds 

treatment of animaL -So works of every such post (which is termed as 

paraveterinarian pose either of the Directorate of Assam Rifles or 

B.S.F. or other Organisation are to be treated as same in view of the 

Section 30 (b) of the Indian Veterinary Council Act, 1984. And moreso 

the minimum qualification of such post is matriculation with diploma or 

certificate or experience as indicated in the said Section 30(b) of the 

said Act. 1984 ; so also as discussed in para No.55.284 of the 6"  

Gentral Pay Commission by taking these different nomenclatured of 

post into one ground as paraveterinarian post, the pay scale was 

recommended to revise equally to Rs4000-6000/- so that there may 

not arise any question of pay anomaly. The Central Govt. also 

accepted, and approved the recommendation and revised the pay 

/ 
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scale of such post to Rs.4000-60001- by reflecting under the heading 

"XXIV-Veterinarj Staffs"(c) of the CCS(RP) Rules, 1997. But the 

Directorate of Assam Rifles failed to implement the same without any 

cogent reason and denied the right of the applicant to enjoy the said 

revised pay scale. 

(b) The Pay Commission also discussed about other posts of 

Technicians for which minimum educational qualification is only 

matriculation with some experience and recommended to revise the 

pay scale to Rs.4000-6000/- equally to those of paraveterinarians 

post, and the same is approved by the Central Government and 

included in the CCS(RP) Rules, 1997 and reflected in part B or 

column No."XXII-OTHER TECHNICIANS" for convenient the same is 

reproduced herein: 

The present Applicant also similarly situated with the Petitioner 

of O.A. No.65 of 2002. 

VFA of Assam Rifles is also a technical post and the minimum 

qualification is matriculation with diploma or certificate (vide A/8 

and Section 30(b) of the Indian Veterinary Council Act., 1984). 

Looking in this angle too, the pay scale of VFAIAR is sought to 

have revised to Rs.4000-6000I 

(C) 	That, on the recent decision of DGAR vide Annexure-A 11 8) it is 

clearly stated and admitted that the pay scale of other 

equivalent post/grade with the /FA/AR have already been 

revised to Rs.4000-6000/-. So. it can be concluded that the 
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DGAR had already expressed their willingness to revise the 

said pay scale of VFA equally with other counterparts. 

(d) That, the VFAIAR and its counterparts (or equivalent posts) in 

different organisation or Directorate or Institute are all same 

and equal either in the nature of works or in looking to the 

minimum educational qualification. So, the princple of equal 

pay for equal works is applicable in the present case as 

enumerated in Article 39(d) of the Constitution of india. 

6. 	Details of the remedies exhausted: 

The Applicant declares that there is no remedy available to her 

or provided under the relevant Service Rules except by way of the 

present application. 

7.. 	Matter not previously filed or pending with any other Court: 

No such application has been flied in any other Court or 

1:L..
n 
 I it,uuai. 

8. 	Reliefs sought: 

(I) Respondents be directed to upgrade the pay scale of VFA 

Assarn Rifles) to Rs.4500-7000/- in parity with Compounder 

(BSF) or at least to Rs.4000-6000/- in parity ,  with those of 

other paravoterinarians w.e.f. 01/01/1996; 

(ii) to direct the Respondent to consider for changing the 

nomenclature of the present Petitioner's .post of VFs either 

to Veterinary Assistant or Assistant Veterinarian or Animal 

Husbandry Asstt. or Compounder. 

4/ 



I 
-I 

in the lnterkn 

Any appropriate interim order be passed in the interest of 

justice. Pendency may not be a bar to extend the benefit of 

order of the Hon'ble CAT dated 31/12/2002 passed in O.A. 

No65 of 2002. 

&JIP v 
Signature of the Applicant. 

Dated/I mphai, 

The .'P. . 	 ',2004. 

By :- 

Advocate. 

The application 	is 	being 	submitted 	by hand through 	the 

Applicant's duly appointed counsel. 
Ile  

Particulars 	of 	Postal 	Orders 	filed 	in 	respect 	of 	the 

application 	fee 

List of enclosures: 

Application in triplicate. 

Affidavit 

(3PostalOrderNo4/ a?d 	9 	L1 

in favour 	of the payee, the Registrar, CAT, Guwahati 

Branch, Guwahati. 

5 extra copies of the application for 5 Respondents. 

index in Form-i. 

Receipt Slip. 

Vaka!atnama. 
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VERIFICATION 

I. Dilip Vitthalrao Nagpurkar, aged about 35 years !  S/o Shri 

V.M. Nagpurkar, by occupation a Veterinary Field Assistant of Assam 

Rifles at present posting at No.1 Dog Unit Assam Rifles Head 

Quarters Arunachal and Assarn Range, a resident of 214 Chandan 

Nagar, P.O. Hanuman Nagar, District - Nagpur, Maharashtra., at 

present employed as Veterinary Field Assistant presently posted in 

151h Assarn Rifles C/O 99 APO do hereby verify that the contents of 

paragraph Nos.1 ,4 & 9 are true to personal knowledge and contents of 

Para Nos.2 and 3 are believe to be true on the legal advice and the 

contents of the para No.5,6,7 and 8 are true and correct excepting 

those legal points and those legal points are based on the information 

of my counsel which I also verify believe to be true. 

The 	 2004. 

Dated/I mpha!, 	
•ôW P V. 1J/Pe/1/ 

By:- 4, 

Advocate. 

To 

The Registrar, 

Central Administrative Tribunal, 

Guwahati Bench, Guwahati. 
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GUWAHATI BENCH 

ORIGINAL APPLICATION NO. 	OF 2004. 

Dilip Vitthalrao Nagpurkar 

Applicant. 

- Versus- 

The Union of India and others. 

Respondents. 

AFFIDAVIT 

I, Dilip Vitthalrao Nagpurkar, aged about 35 years, S/o Shri 

V.M. Nagpurkar. by occupation a Veterinary Field Assistant of Assam 

Rifles at present posting at No.1 Dog Unit Assam Rifles Head 

Quarters Arunachai and Assam Range, a resident of 214 Chandan 

- 	Nagar, P.O. Hanuman Nagar, Distnct - Nagpur, iviaharashtra, 

.' 	presently posted in I 5' Assam Rifles C/O 99 APO, do hereby 

solemnly affirm and state as follows 

1. 	That, I am the Applicant in the accompanying application. 

have gone through the contents of the present appUcation and as such 

I am well conversant with the facts and circumstances of the case. I 

am presenting this affidavit in support of the statements made in the 

said application. These are true to my knowledge. 

2.. 	That, the statements made in the foregoing paragraph 11,Ylos.1, 4 

and 9 are within my persona! knowledge ; and contents of Para Nos.2 

- 
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and 3 are beUeve to be true on the legal advice and the contents of 

the Para Nos.5, 6, 7 and 8 are based on the information received by 

me from my counsel which I believe the same to be true. 

3. 	That, the documents at Annexure-A/1 to A/I 3 are the true and 
4 

correct copies of their originals. 

DtLW V 

(Diiip Vitthalrao Nagpurkar) 

Dated/Impha, 

The 	 2004. 

Drawn up by :- 

-'-I— 

Advocate. 

11 
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ANNEXURE 

Reference this Dictorate appointment letter No. 11.14015/ 
25_85/S-T'urse/7'ed dated 	27 	 93. 

In continuation to this Directorate letter under reference m 
the subject cited above, it is to inform you that you have neither 
reported for duty nor have sent any intimation about your ifltCfltlGLC 
to join the post. You are, therefore, requested to send your accep -

tance to this Directorate if the post is acceptable to you. he time 

limt of joining time given to you is also hereby extended upt, S

30 

Apr 93 and you are once again reqieS td to join 
by 30 Apr 93. If you yet fail to report fn:' 

duty within the stipulo.ted period, it will be 
m 	

asnumed tnat you: are 
not interested in the offer ade to you and your ennointnient will be 
treated as cancelled without any further reference to you. 

(r)1 
C o I/ 14ri ___ 
DD(/JAD_ie-d) 

C"q 
R 

LtIcv 	-4 
21' 

QM 

Vet 
oç' 

V 
1 A.R. DQg 

,1 

, 
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AN . EXUIyI/1  

- -. 

Iple No PAI3X 	230222 	- 	4Mehan).deshal, 	-Aaejm  EXIN 	3550 	 Directorte neral Assam R6s1Le 
).Shillonq 

.-2,; 
CrjNM 

.....-.-.-.--- 	
[--- 

li e  I401 S/PersQDVN/A.. .(Med) AMIn  

jst'ri Dilip Vithairea Napurkar 	 OA* VFA 16 Assam Rifles, att with  
Q AC & A Range Assam Rifle8 	 AS c/a 	99 APO _____ 

F----- 
APPCINTfIENT AS VETY FIELD AS5I5TAT 	\. 

QOO1! Further to this Directorate lettez No &  IIu14015/2585/.Nu rse/ Med dated 27 January 93 

2 4, 	Shri flhlip Vithairea Nagpur.kar, "-vfA of 16 Assam Rifles now 
ettec had to HQ AC & A Range Assam RifIes45 hereby allowed to drew 
pay and allowances of VFA (Diploma Holder 5cale) in the scales of pay %- 9 975 25*1150.,EB30._1540,4. per month with effect from 24 April 93 until further iders. 

(GP5 Bed!) 
Cal 

to 	
Deputy Director (A) 
for Director General Aseam Rifles 

	

1 9 	Pay and Acc,ó\ts Office(AR) 
Manbha Vie, Lsitumkhreh 
5hillong 	3 

H A c,A A Range 	for info and necessary action with ref to 
A8a5m/Riflee 	 their letter No. I.15O11/13/E5T697/223 
c/o/99 APO 

	

	
dated 17 April 97, SC exam end Diploma 
cart received vide your letter under ref 

/ 	 are returned herewith in original duty 
verified, 

16 meaa Rifles 
95 APO 

Office copy, 

ATTESTED TO BE TRUE COpY 

q-0-- 
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T ANNEXURE  
A-Jb LUMFiLA I ION OF F1HH CENIRAL PAY COMMISSION REPORT 

THE FIRST SCHEDULE 
(See Rules 3 & 4) 

PART - A 

Revised scales for posts carrying.presenz scales in GrOup 'A', 'B', 'C' & 'D' 
except posts for which different revised scales are no:fied separately. 

SL POsTI PRESENT SCALE REVISED SCALE 
NO. GRADE (Rs.) (Rs.) 

1. 2. 3. 4., 

1. S-i 750-12-870.14-940 2550-55-2660-60-3200 
2. S-2 775-12-871-14-1025 2610.60-3150-65-3540 
3. S-3 800-15-1010-20-1150 2650-65-3300-70-4000 
4. S-4 825-15-900-20-1200 2750-70-3800-75-4400 
5. S-5 950-20-1150-25-1400 3050-75-3950-80-4590 

950-20-1150-25-1500 
1150-25-1500 

6. S-6 975-25.150-30-1540 	. - 3200-85-4900 
975-25-1150-30-1660 

7, S-7 1200-30-1440-30-1800 4000-100-6000 
1200-30.156040-2040 
1320-30-1560-40-2040 

8. S-8 1350-30.144040.1800.50.2200 4500-125.7000 - 1400-40-1800-50-2300 
9. S-9 1400-40-1600-50-2300-60-2600 5000-150-8000 

1600-50-2300-60-2660 
10. S-1 1640-60.2600.75-2900 5500-175.9000 
11. S-11 2000-60-2120 6500-2006900 
12. S-12 	- 2000-6(Y-231)-75-3200 6500-200-10500 

2000-60-2300.75-3200-3500 
13. S43 2375-75-3200-100-3500 7450.225-11500 	- 2375-75-3200-100-3500-125-3750  

14. S-14 2500-4000 (proposed new 7500-250-12000 
pre-revised scale) 

15. 	'- S.15 2200-75-2800-100-4000 8000-275-13500 - 2300-100-2800 
16. 5-16 2630/- FIXED 9000/- FIXED 
17. 	.--' S-17 2630-75-2780 9000-275-9550 
18, S-18 3150-100-3350 10325-325-10975 
19; S-19 3000-125-3625 10000-325-15200 

3000-100-3500-125-4500 
3000-100-3500-125-5000 

20. S.20 3200-100-3700.-125-4700 10650-325-15850 

H 

I 	 - 

ATTESTED TO BE TRUE• COPY 
I 
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AINNEXUPE --~- A/g  
if the 	name of any 	person 	enrolled 	on 	a State 	veterinary 

Removal 

register is removed 	therefrom 	in 	pursuance of any 	power 	conferred finn the 
I r,iIir 	etc 

under 	this 	Act, the 	Council shall 	direct the removal 	of tile 	name 
tnary pruc- 

of 	such 	person 	from 	the 	Indian veterinary 	practitioners 	rcister. 
till )flCtS 

egisLec. 

Every 	person 	registered 	in the Indian 	veterinary prtctitioecrS Person 
nrocd On 

register 	shall 	notify 	any 	transfer 	of 	th0 	place 	of 	his 	residence 	or 

I pracce.tb the 	ouncil and 	the 	State Veterinary 	Council \vithin 	tiiitcty 

days 	of 	such 	transfer, 	failing 	whk'h 	his 	right 	to 	participate 	in 	the IiIIOUCI% 

election 	of 	member&- 	 or 	a 	Si ate Vctcrinary 	CouncIl re 	Icr 	to 
cotY change 

-shall 	be liable'I to 	be 	forfeited 	by 	ider of the 	Central 	Government 

either 	permanently or for 	such 	p 	d as 	may 	be 	specified 	therein. 
pract.cc. 

CHAPTER IV 

PRIVLLEGES OF kEG NTEREL) VEFEIUNi\RY 
..,, 	 PRACTiTIONERS 

SubjeCt to the conditions and restrictions laid down in this 	1'rivike 

Act, every person wbose name is for the time being borne on the of  Persons  

	

Indian veterinary practitioners register shall be entitled according to 	
who are 
enrolled oa 

	

his qualiflcatioS to practise as a veterinary practitioner and to 	Indian 

	

recover, in due course of law in respect of such practice any expenses, 	veterinary 

	

charges in respect of nledicalVIeflts and other appliances or any fees 	
practiticnets 

to which be may. be  entitled. 	
register. 

- 	 30. NO;PSOO' other than a registercO veterinary practitioner, 	ltht of 
purson WhC) 

5hall—  . 
	 arc enrofled 

	

(a) hold office as veterinary physician or surgeon Of ally 	on the lndia 

	

other like office  (by,, yhiitcC ....nanc.cIld) in Governoreut or in any 	VCIL-rll:lrY 
pr let iiuuelg 

inStitutiOfl maintained by a local or other authority ; 

of 1872 

• 	- )
in any State: 

Provided that the State Government may, by order, pertilit 

a person oiding ii u pi otiret ttIt !c,tLUJS' superetsor. 
stockmafl or stock assistan1t (by- whatever n,mic culled) issued 
by the Directorate of Animal Husbandry (by whatever name1 

called) of any State or any veterinar 	 to 

nder the supervision an 	direction cf a registered 

veterinary prac i iofle , 	
inrver 

I 	
ExT 	1 	,j I 	

rendering 

	

• J of preliminary veterinary aid,  jj 	iccin.jo. castratiotj and 

.4 dressag_QLW0Unds and such othertY1s of piThitacy itid 
or the treatnijiL..Q suchfiilmCfltSThS the StatC'Go\crnrnent 

may, by.f101iflcatiofl in the Official Gazette, Sl)CCIIy in the hchalf 

(h) be entitled to sign or authenticate a veterinary health 

certificate or any other certificate required by any law to be 

- 
siaed or authellliclited by a duly qualified veterinary practitioner; 

(d) be entitled to p i ye evidc nec at ony inq nest or in nny 

• 	court of- law as an expert under section 45 of the tiditit 
Evidenco Act, 172, ott any inuttet rcattng to vetertitury niediciuc. 

ATTESTED T BE TRUE COP 
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A-74 	COMP1IT1ONOF1'1tIICRNTl(AL lAY ()MMISSIUN 	
Al, 	. 

(1) (2) (3)  

.71 Range Officer/Forest I 400-40- 	0X4 F13.50-23(X) 5500- l75-(XX) 104. 10 

kangej 
 AsstL Conservator of 2200-60-2300-E13-75-3200 6500-2001050() 104.10 

Foresu 130-3500 7500-25042000 

Fire StaiT - 
 FIreman 750-12-870-EB-14-940 2610-60-3150-65- 104.11 

3540 

Andarnars and Nicobar Islands: 

Directorate of FIsheries  

 Fi.shericsDeve1opnnt 2000-60-2300-EB-75-3200 6500-200-10500 14.20 

Officer/Asstt. Dir. 7500-250-12000 

 Surveyors 1,200-30-1560-E1340-2040 4000-100-6000 104.21 
4500-125-7000 
5000-150-8000 

 Plant Operator-cum- 950-20-1150-E13-25-1400 4000-100-6000 104.22 

Mechanic 
Public Works Department 

15, AsstL Town Planncr 20(X)-60-2300-EB-75-3203 6500200-105(X) 104.23 

100-3500 7500-250-120(X) 

 Assistant Shed Master 1200-30-1560-EB-40-2040 45(0-125-7(X)O 104.24 

 Shed Master 1400-40-1800-EB-50-23(X) 5000-150-8000 104.24 

 Overseer 950-20-1150-EB-25-140.) 3050-75-3950-80- 104.25 
4590 
4000-100-6000 

Health Department 
 Pharmacists 1200-30-1560-EB-40-2040 4500-125-7000 104.28 

5000-156-8000 
5500-175-9000 

 1-ineman-cum-Meter 950-20-1150-EB-25-1500 4000-100-6000 104.29 

Reader 

// Forest Department 
Veterinary Compounder 800-15- 1010-EB-20- 1150 4000-100-6000 104.30 

22. Senior Veterinary 950-20-11 50-E13-25- 1400 4500-125-7000 104.30 

Compounder.  
Dadra and Nagar Havell : 
Health Department 

23.' Bi>-Chemist 	. 1640-60-2600-EB-75-29(X) 6500-200-10500 104.32 

Public Works Department 
 Draughtsman Grade 4 1400-40-1800-EB-50-2300 5000-150-8000 104.33 

 Draughtsman Grade II 1200-30-1560-EB-40-2040 4500-125-7000 104.33 

 ' Draughtsman Grade UI 950-20-1150-EB-25-150) 4000-100-6000 104.33 

Lakshadieep: 
Directorate of Health 

27, Ayurvedic Physiciail 2000-60-2300-EB75-3200- 8000-275-1 35(X) 104.36 

100-3500 

ATTESTED TO BE TRUE Copy 
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'? 	March 98 

Govt of India 
Ministry of Home Aff(iirs 
(PF. I) 
New Deihi-Ol 

1MPLE14ENTAT1 	OF UPGRDJD PAY 3CALE FROM 01-1-96 

SIr, 

1, 	
I am diracted to invite M1niStry' attentiofl to tc 

approved pay scale ap)O1r1flg 
at serial NO. XXIV (ci) in Pt 

Be of First ScheU1e of CcS(RP) Rule 1997 wherein 
the 

revised scale o certain Co'nUOfl categO 	ot VeteriflUY 

staff h-ave ben approved y the Govt as uir :— 
RviSed Scale --------- 

name of Post, 	pre_revised Scale - 

5 to ckita FL / 

Stock 
Ani na 1 
Hugbafld.Y AsStt/ 
Dres ser 

s. 95O_2O11502*) 

150O/' ç*1 

TO 

I a 

 

1200_30 1560  

40.2040/ pm 

I 

I 

It j 	
that thcro a 	

31 sancti ned pOStS of 

veterind Field 	
9istaflt5 

in this ForCe who have been 

d Scale with 0fifect from 01-196 
allowed standard revise 

the pr rovised scale as pr part 'A Of 
First 

rep1aCi  
Schedule of CCS(RP) Rule 197 as under 

Name of pest. pre_revi0d Qualificati0n ReViSed — - 
LiI2 er reCrU)t 

mont u e 

320035' 
4'400/- :irl 975-25 - 

1 15 0-I3 

(b) 95020'' 
ll5O-ES 
1500/ -pm 

tric or 
equiva l(n-. 
with Dip1cna 
jfl 1ieteriflt3.1Y 

5cien° 

Noflcnatrc or 
ecUiVd lent 
with certifi 
cote in 
Veteri nary 
Sc.t OnCO 

veterinrY (a) 
Field 

(V F z) 
R., 305075 
3950-8O 
4590 / — 
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Tule No. : 7115095 

1.1401 5/C-Duty/VF A/Md-4 

Lint 'A' 

List 

List ' C' 

L i s t 'E' 

Mrh'nideshPlYe Assom Rlflc 

Directore.te Generci, Assr'm Rifln' 
5hillonq - 793011 

Aug 99 

HARTER OF DULRS OF VETERINARY rICLD 
ASSISTANT 	ASSAM RIFLE 

1. 	Guide lines on chcrtor of dutlea of Voterinnry Fluid 
Assistant Asm Rifles is fwcl hcrnwith o pir f,pp :tt f'rr your 
necessery nctiori pleese. 

?. 	PlCO50 tick. 	 ) 

V. ,  

End 	: 01 (Onc) sheut. 

/ 

A S-Rthce ) 
Co 1 
n'puty tircctor (Mdicr)) 
for Director Geflern' Ascrm tUfli 
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dtd 	Aug 99 

CHARTr UF 1JUTICS OF VIlER INfRY F ILL!) 
AS5I5TANT 	A5AM flIILES 

0 	

,0 

1. 	Chr'rtcr :f 	utic.' of Vrtcrthrry Fa'.ld ,!.:ri7trnt rrt '' 
under :- 

(o) 	fl€;qulr ndjcn1 inpc3cti'n In hr. crndutt,.d, 
ensure fit of ,nirno1s, by the. Vtrririnry 11 :]r' 
(.ssistnt nnH prprr reccrrl c'f such inpt;cti oris H, 
rnintrjnrd.  

Pigu1,7r mudicni c'xr'ninnt:,jriri 	n' 	trntrnjnt 	rick 
,\nim.-1 	hld 	r.t tittJ 1Cn •  

(c) 	.qt:Jr 	''ric.1 	 of 
in Dairy frrn,FotjJtrv fnrrn "o 	iq;t:ry Frrrn i"t 	ii .h.' 
Bnttrlirin, 

V. t. 	i nr' ry .i 	.1 	p; 	'i. 	.; tri 	t. 	.Lw:y' •.t. 	(. 	i. 	ii' 	I 	h 
n,mrl 	trnnpnrt whon 	they 	cr'rry 	lrr fy'ern 	ont . r')nci. 

nrthcr. 
0 

(rb) 	[xrminntion nf 	('iOH 	(Mrn 	rr 	II''f) rr) t 	in';prt 	I 	irii 
rf 	r(cd mcot i3uer' 	to 	th:: 	trtopn. 

(f) 	Vctrinery Field 	As5ist.7nt 	r., nr;urLs thrt 	t:qqr 
supplied by cr:ntrctor ere 	frEh, 	of' qtnd 	rverrq:' 	sin 
end wciht of 12 nqs 	io not 	hr. 	len t'r; 	i:n 	r. 
Individucl 	cqq wuijhinq ir'' 	Ilirsn 	40, .i, 	nnt 	h' 
nccepter4. 

() 	 Vrtcr.inory Field 	PrJstnnt 	lo tnuri'p 	ht 	Pj t.v. 
live 	is 	hcrltliy nn1 	WL?ii 	nourisher!, 
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T I5. 
Appendix 11 

Classification of Technical Posts into Various Groups 

GROUP 1.-Flu DLFARM T1I1NIc1AN 

I. Farm Superiniendcnt 3u. Scntr (ttk Sper ts&t 
Superintendent (Dair)-) ii- Animal 11oue Keeper 
Dairy Farm Superintcndcu 3'. I lorticultw at Supervkor 

... Farw Manager 33. Forester 
5. Dairy Manager 3. Senior Stockman 
F.•  Da;rj Cattle Mana gcr Stockman 
7. Assistant Farm Supciincudui . ccrnary Offixr 
S. Assistant Superintcndcnt 37. Senior Veterinary Assistant 

'. Juiskis r1.n 	Mar.gt .. v. 
IU. Junior Garden 	Suprinisht .W. shu 	Mssic 
11. Jumor Manager 
i.;. 	Junior 	u' ;ILItkI5t 12. 1 	chnictl Atan 

13. ASSU. Furin Muss 	c 	cU URr 43. j mor  

14. AsSt3nt M'.:tg 44. Rice Production Training 	Asstl. 
15. Field Officer 45. Agricultural Assistant 
16. Field Supervisor 46. B.anica1 Assistant 
17. Assistant Field Assistant 47. Extension Assistant 

.118. Field Assistant 48. EntomologiCal Assistant 
19; Junior Field Assistant 49. Horticultural Assistant 
20. Junior Field Assistant-cum- 50. Livestock Assistant 

Curer 51. 4eteorologtca1 Assistant 
21. Curer 	. 52. Physiological Assistant 
22. Fieldman 	. 53. Plant Protection Assistant 
23. Senior Farm Assistant 54. Seed Exchange Assistant 
24. Senior Assistant (Farm) 55. Asstt. (Seed Production) 

25. Farm Assistant 56. SenIor Soil Assistant 
26. Junior Assistant (Farm) 57. StockAssi.staflt 

- 	 27. Herbarium Keeper 58. Senior blocK Assistant 

28. Herbarium Assistant 	59. Field plantation & Store Asstt 
29 Nursery Assistant 	 60. Junion Survey Assistanr 

A+b rO 
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CENTRT\L 7\DMTNISTR?\TTVE TRTRUNI\L, GUW7\II7\'['I HENCII. 

Original Ppp1icatiOn No. 65 of 2002. 

Date of Order 	This the 11th Dayof Docenber,02. 

The Hon'ble Mr Justice DN.ChoWdhury, Vce-Chatrmafl. 

The Hon'bie Mr K.K.Sharma, 	 Member.  

S 	 Shri Sraisam Manimacha Singh, 
Veterinary Field assistant of 
ssam Rifles now posted at 

A.R.Thoubal, a resident of Chingamakha Maisnam 

- 	 Leikai, Imphal west District, Manipur . 	 . . .7pplicflt 

By Advocate Sr 

- Versus - 

1. Union of India, 
through the Secretary to the 

I 	 ---' 	Government of India, 
&\Miflh5trY of Home \ffair5, 

Ministry of Finance, 
- 	through its Secretary ,  

'1 	
Govt. of India, New Delhi. 

\H 	
The Director General, 
Directorate of Assam Rifles, 

-- 	
Shi11ong-79300  

The Deputy Inspector General, 
MP Range, 1ssatfl Rifles, 

Imphal. 

-------- -------------------------- The Commandant, 
7th pssam Rifles, .ResukdCfl -  

TuoUbal. 

By S r 	.K.ChOrY, 	ddl.C.0.S. 

O R 1) E R 

CHOWDHURY j.(V.C) 

The issue relates to upgrada1 	
f pay scUe of 

Veterinary Field 	
ssistaflt scrVfl9 	

;$3m Rifles to 

Rs.4000-6000/" ill paritY 
with those other countCV parts. 
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-- 	--2. 	Mr A.M.Singh, learned counsel appearinq for the 

-. ----•- 	applicant stated that the applicant was ayiteitny the 

matter in different forums and failing to get any remedy he 

moved thImphal Bench of Gauhati High Court in h'rit 

Petition(Civil) No. 798 of 199. Finally by order dated 

31.12.2002 the Writ Petition was disposed of directiny the 

applicant to move the appropriate forum to seek his remedy. 

Herce this application before the Tribunal for redressal of 

his grievances. Mr Singh also pointed out to the reply 

submitted by the respondents in which it was indicated that 

the authority took a decision advising the 1ssun 1Jfies to 

process the proposal Of cadre restructuring of the post of 

Veterinary Field PssistantS in the manner indicated by the 

Ministry of Home Affairs in its communication dated 

- 	17.12.99. The relevant text of the said communication -i_s 

KWA 

(i) 	
DD(PerS) 	3 13F. 	has 	intimated 	that 	a 

4 	 - 	

proposal 	f or 	cadre 	restructUr.iT 	of 
Veterinary 	Staff 	is 	being 	processed 	hy 

proposal 	on 	the 	same 	linçs. 	TssaIfl 

Rifles 	was 	advised 	by 	üir,(Pers), 	M}l, 

	

L 	
to 	process 	th 	propos.: I 	f 	r 	cadre 

	

- 	 restructu'ing of the post of 

To 	maintain 	unifrrniity 	in 

educationil 	qualification 	and 	pay 

scales 	as 	recommended 	by 	thc 	Fifth 	Pay 

Commission, 	Pssam Rifles war 	advised 	
to 

process 	Lhe 	proposal 	in 	c :ri ;Ultati0n 

with 	the 	3SF 	and 	ITBP, 	so 	that 	a 

similar 	proposal 	on 	unifoLm 	
lines 	IS 

formulated. 

As the posts of VeerinarY 	stff 
in 3SF and ITBP are comhatied while in 

ssam 	Rifle,S 	VFr¼S 	are 	vLianS, 	to 

maintain 	the 	uniformity 	in 	the 	
rank 

structure, 	Pssam Rifles we 	advised 	to 

propose 	the 	combatisation 	of 	
these 

L 
posts as wetl. 



H 

(iv) 	since 	the 	matter 	is 	already 
subjudice, any decision for upradati.on 
of pay scales in tssaiu Rifles can he 
taken fte.r finali.sat:ion of t:he Court 
case.' 

Mr- 	 fOr the--- --  applicant has also 

drawn 	our 	attention to 	tao 	cominun i cat. ion 	sent: by the 

- 	Ministry of Home 	Affairs 	dated 	31.3.1998 	indicating its mind 

J implementation 	of upgradation 	of 	the 	pay scale of 

mary 	Field 	Assistants in 	the 	Assam 	Rifles The said 

cOmmunication 	clearly indicated 	the 	decision of the 

' 	thority for revising the pay 	scale. 

3. 	We have heard Mr A.M.Singh, learned counsel for the 

applicant and also Mr A.K.Choudhury, learned Addi. CG.S. C. 

for the respondents at length. Considering the facts' and 

circumstances we are of the opinion that the matter requires 

no further adjudication from our end. The Government -has 

taken a decision in principle and in view of the pendc'ncy of 

the Court proceeding the authority did not take any step for 

implementation of the matter. In view of the clear statement 

made by the respondents we dispose of this applicati')n with 

a direction on the respopdents to implement the undertaking 

s expeditiously as possib1e1 preferably within a period of 

three months from the date of receipt of this order.. 

The application thus stands 	sposc-d of. There shall1 

çoweve, be no order as to costs. 

L i/v 
0 . 

A1 	
Se/ mL1T-iU (.AdM) 

SeC 

c/ 
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/4NNEXURE. (t 

Mahanideshalaya Assam Rfies 
Directorate General Assarn Rifles 
Shillong - 79 001 

24 Apr 2001 

Tele No. 705075 

A/Pers-Pay & AlIce! 2001 

List 	A 
B 
C 
F 

PROQRESS ONYAY AQMALES CASES 

Ref p1 26(q) of min of AR Cdr Conf Mar 2001 fwd vide this Dte letter No. 

1'I01 1/11/2001 .G(SD)!1214 dt 11 Apr 2001 

2 	
Progress on pay anomalies proposal are given in the succeeding paragraphs for info. 

3 	Rank and Pay Combatant Cik. 
To bring parity in ranks and pay with other CPOs, a 

case was taken up with MHA duriig 1997. After protracted correspondence and several 
mtgs held at MHA it has now been decided that entry grade of Stenos and combatant elks 
would be ASI (WO in AR) and Hav!Clk respectively in the scale of pay Rs. 4000-6000/ and 
Rs 3200-4900! i all CPMFs This ent grade will be applicable to the new, entrants only 
and the existing staff in the Steno and ministerial cadre will continue to wk 'in the same level 
where they are at present This Dte has her taken up a case with that unless the 
existing cadre in redesignated one step up, the new policy cannot be implemented in AR. 

MRAs decision on the mattr is still awaited. 

4 	 PaOfTe!_Yer5 
of RM, Dtmn, Pharma and Compounder of AR 

with the same intake QR for rect!remusteration are given the rk of Hay whereas their 
counterpas in other CPOs are given ASI. The MHA had asked to submit proposal 

indicating cadre to cadre comparisofl wi available in other tech th 8SF where the rk of ASI is 
cat also along with fin implication. The proposal along with fin implication has been 

submitted to MEA and the case is lying with MOF for approval. 

alJ!LPa0EEthi There are nine cats of tdn of AR such as Cook, Carp, WM 
5 iven less pay than their counterPas in other çPOs. Case was taken up that 
etc are being g  
MHA has decided the following pay scale for all CPOS. 

(a)Rfn cook, washerman Barber, 	Rs. 2610-3540! - 

Carpenter, EBR, Tailor & Painter. 

(b) Rfn \C & Safai 	
Rs. 2550-3200! 

The fin implication along with restructuring proposal is being fwd to MHA for 

approval it has also been decied by the 	
A that the provision for remusteration in n 

	

(GD) from above cats will he made in 	s. 

ATTESTED TO BE TRUE COPY 

nF, 



o 	Revision of Pay scales of .Hony Rk of Nb Sub. After declaration of 5the CPC 
report. Army has enhanced .Rs. 1 00/- of addl element of pension to NCOs granted hony rk 
of Nb Sub on retirement from Rs. 30/- wef 01-01-96. On the similar line a case has been 
taken up with MHA for enhancement of ex- AR Hony NCOs. The case is l'ing with MOF 

for consideration. 

/5'
Implementation of Upgraded lay Scale from 01-01-96 for the Post of VFAs. In 

CPC the post of VFA and equivalent grade in other org has been revised by a single scale 
of Rs 4000-60001L . a case has been taken,up v'ith .,M1-LA .o accoid.. approval . for 

implementation of revised scale to the post of YFA in AR. Cas .. is ur4e prog. 

8 	Anomaly in Pa' Scale. of Civ Dtmn. Dtmn in AR drawing scale of pay as per part A 

of lt Schedule of CCSRP) Rules 1997. In 
5th CPC dtmns of other orgs has been gtd Part B 

of l Schedule of CCS (RP) Rules 1997 i.e., Rs. 5000-8000/- ease has been taken up with 
% MHA for applicability of part .B Scale to AR dtmns wef 01-01-96. The case is under 

consideration with MOF. 

9 	Admitting Revised Scale to Teaching Staff as per Part B of l Schedule of CCS 

(RP) Rules 1997. A proposal has been taken with MHA for admitting the Part B Scale of 5 

CPC to teachers of AR. Case is under consideration with MHA. 

( Satendra Kurnar) 
Col 
DD(A) 
For DG Assam Rifles 
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